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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,JAIPUR BENCH,

JAIRUR,
0.A.NO. 295/93 : Date of order: 19.11.93
Chhete lal : applicant.
YERSUS
Union ef India & Ors. : Respendents.
Mre JeK.Kaushik ¢+ Counsel fer the applicant.

CORAM:

HON'BLE MR. JUSTICE D.L.MEHTA,VICE-CHAIRMAN
HON'BLE MR. P.P.SHRIVASTAVA,ADMINISTRATIVE MEMBER

PER HON'BLE MR, P.Q.SHHIVASTAVA,ADMTNISTRATIUQ#ﬂEMBER

The applicant has com up with the application
that the Railway Board had stayesd the selection vide
Annexure. A=-3, dated 1.10.1986 in casas where mere than
one grade has been merged vide 4th Central Pay Cemmisien's

order deted 24.9.1986 which is blaced at Annexure.A-2-A.

2, In the praesent case, the applicant has

came with the prayer that since the Chief Clerk's

grades (i) 550-750 and (ii) 550-800 were mergad inte
the grade of Rs. 1600-2660, the application under
Annexure A-3 shguld have been made and no selsction
should have béan Conduct@d. Gn papresantation

by the applicant, the Administratien has replied the

applicant vide ‘Annexure A-2, dated 5.6.,1992 that since

' no revision to ths classification of Chief Clerk has

begn advised, there is no guestion of erdering ad hoo

promation.
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3. In these circumstances, we de net find ferce

N TR
in the 0.A. and thers is no merit, the same is dismissed,
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Wwith nz%§§ijr as te costs. {ZRC{‘V{? ,
. ‘ P 1 )
(P.2,SHRIUZETAVA) (BLTUMEHTA) /{

- Adm.Member : Vice Chairmen
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